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y CENTRAL -ACRINISTRAT IVE TRIBUNAL §
PRINCIPAL BENCH,NEW DELHI \

|
0.A.N0.264/91 . | i
New Delhi thie the 30th Day of March, 1995 |

Hon'ble Shri J.Pe Sharma, Member 23;
Hon'ble Shri BeK. Singh , fember (AR

Shri Krishen Kumar
5/ Shri Khigli Rem

Shri Rej Kumar Bhatisa
$/o Shri Guditta Rem

(Both Orivers Gr 'C’

under Locoforeman,

Northern Railway, , o
Bhatinda : . eeee Applicont

C/o Shri B.S., Mainee,
Advocate - - )

240, Jagriti Enclave
Vikae flarg Ext

-Dalhi. :

(Shri B«S5. Mginee 3 Advocate)
Ydrsus
Union of Indie,_through
1o The Genefal Manager
Northern Railway
Baroda House,
New Dalhio
2, The Divisional Rsilway Manager,
Northern Railway,
Ambala.,

Je. -~ The Locoforeman,
Northern Railway, , |
Bhatinda . »o Respondents

(Shri B.K, Aggarwal 3 Advochée )

Jadgement (Oral)'

(By anfbla Shri J.P, Sharma,Member (J) ) —
Both the applicants have jointly filed

this application against the impugned Order dated

14.01.1991 passed-by the Divisional bersonnél'OfFicer

Northern Railuay, Ambala, (Rnno¥ure\ﬁ-1) by which

the applicants yero\directéd to be reverted from the

post of Grade 'C' (Oriver} to the post of Shunter,

as they failed in the selection.

-

2. .Tha respondents contested tﬁis application

and stated that for promotion to the post of driver,

. cunal .
training course is a pre-requisite for promotion to the




~the 8gid post there is selection by way of written
examination as wall a8 viva voce abd the applicent
after qualifying the written examination could not
make grade for empenelment after viva voce and as
such all those along uith the applicants who could
not make grade fof smpenelmént were reverted to
the substantive post and the applicanis were

reverted as shunter.

%<, uwe heard the learnsd counse! for ﬁhe epplicant
Shri B.S. Mainss and Shri B8.K, Aggarwel, for the
respondents, Shri Aggarual informed that he has by
post to Applicant No.? Shri Krishen Kumar but that
has been returned te ths'department by endorsement

of the Postoffice, that "the applicent Shri Krishan

Kumar has expired?®,

4. " The learnsd counsel for the applicant is not
auare of the matter.  By the Order dated 1.2.1991 the
impugned order oé reversion was stayed for a period ﬁf
14 dayé and that interim order continues, However, the

resbondents in their reply have stzsted in Para 4.1 and

4,13 of the 0.A. that the spplicants befcre the pessing

2,

et
of the orderfin favour of the applicant or mainteining

stotusquo  for not revertdeg the epplicents, already

steod reverted before passing of that order.

5¢ We have heard a similsr cese on 21,3.95 in

O.Ae N0.236/91 Tirlok Nath & 4 others Vs U.Cel. and

the issue raised in that O.A. has been the same as in

the present O.A. The petitioners of that 0.A. were

also shunters Qho uera-also promoted on adhdc basis

@as Orjver Grade 'C®' but they could not come out successful
for empanelment in the selsction and, therefors, by the

same impugned order as in the case of the applicants,

®(¢mra revertad to the substantive post of shunters, The
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Counsel in that case also have been the same as in

"the present O.R. After considering the whole matter

on merits and analysing the érguments of the raspective

counsels we rejectad this application by the Order

dated 21.03,1995, The learned counsel for the
reapondonts has placed before us the copy of the

Order and argued that the case of the present applicants
is fully covered by the judgemént del ivered by us on 
21,03,1595, in C.A. No.236/91, This fact is not
disnputed by the leerned cnunsei‘for the epplicant

35:1 B.5. Mainee who appeafed in the cazse for the

appl icents end who had also appeared for the

 petitioners in 0.A.No.236/97,

6. = In vdeu of the asbove -facts and circumstances
of the case, the present ApplicationAis decided on the
basis of the judgement in 0.R.236/91 daiivereq en
21.3.95, end the Original Application is, tﬁérefory,

dismissed leaving the parties to beer their oun costs.

Te The Interim Order pesser ear)ier is vacatsd,

Fems,

(Bo¥s—SINGH) (3. P. SHARMA)
MEMBER (R) . . REMBER (J)
858




